e R NGATE

10 of 1897.

THE ESSENTIAL COMMODITIES (AMENDMENT)
ACT, 1967

No. 14 oF 1667
:[16j:h' &w 1967]

An Act further to amend the Essential ‘Commodities Act, 1955
and to: continue for  a further period the Essenual
Commodmes (Amendment) Act, 1964. '

- Br it enacted by Parliament in- the' Eighteenth Yenr of “the
Republic of India as follows:—

1. (1) This Act may be called the Essential C-Qmmodi.ties Short
(Amendment) Act, 1967. : , : : title and
' - duration.

(2) Seetio_h 2 shall cease to-have-effect:on- the 315t day: 6f:’Mﬁ:fch,
-1968, save as respects things done or omitted to be done before-such
cesser and section 6 of the General Clauses Act, 1897, shall apply

upon such cesser as if sectlon 2 had then been repealed by a Central
Act,

modity are not adequate to meet the full requirements of all the
undertakings epgaged in the production or manufacture of such:
commodity and the Central Government is of opinion that w1th
the available fupplies of such article or thin& all the undertakings
engaged in/the production or manufactyre of such commodity
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Valida-
tion of
closure
of catton
textile
mills
on certain
days.
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should, as far as practicable, be kept as going concerps for the
production \or manufacture of such commodity to the ffullest ex-
tent possiblg and also for the prevention of unemploy ent, as far

' whether
partially lor wholly, except with the previous permission in

writing of such officer as may be specified in this behalf in
the order;

(b) no employer shall keep his undertak ng working
for more than such number of days in a we¢k and such
number of hours each day, as may be specified in the order.

(4B) Where in pursuance of an order under/ clause (b) of
sub-section (44) an undertaking is closed, whether partially or
wholly for any flay or number of days in a week, the employer
of the undertaking shall pay for such closure o each of the
persons employedl in the undertaking or any pait thereof which
is closed, compensation which shall be equal tp fifty per cent.
of the total of the basic wages and dearness [allowance that

would have been|payable to such person had there been no such’

closure,

(4C) For reémoval of doubt, it is hereb declared - that

different orders may be made under sub-secti¢gn (44A) in respect
of— '

N '91 (i) different classes of undertakingi 0

(i1) underntakings in different areas.’.

3. Notwithstanding anything to the contrary contained in any
law for the time being in force, where an employer in respect of an
undertaking engaged in the production or manufacture of cotton
textiles has closed such undertaking either wholly or partially on

any day in a week during the period between the 12th day of

December, 1966 and the 23rd day of December, 1966, being the date
of commencement of the Essential Commodities (Second Amend-
ment) Ordinance, 1966 (both days inclusive) in pursuance of the
decision taken by the Government of India in that behalf and speci-
fied by the Textile Commissioner to the Government of India,
Bombay, in his circular dated the 3rd December, 1966.—
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(@) such undertaking shall be deemed to have been closed

on each such day in accordance with law; and
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(b) the employer shall pay compensatlon for such closure
to the persons employed (including badli workmen) in the
undertaking at the rate provided for in sectlon 25C of the Indus-

14 of 1947.. trial Disputes Act, 1947
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1964, is extended for fthe period up to and inclfiding the 3lst day ot Acg; ;.’f
December, 1967, and/accordingly, that Act shill have effect subject of {964,
to the modification that in section 1 of that/Act, in sub-secton (3)
for the words, figuyes and letters “the 31st day of December; 1966”

the words, figures And letters “the 31st day/of December, 1967” shall
Jeemed_always to have héen, substituted

5. (1) The Essential Commodities (Second Amendment) Ordi« Regeal
13 of 1966, nance, 1966, is hereby repealed. ‘ an

saving.

(2) Notwithstanding such repeal, anything done or any action
taken under the said Ordinance or under the principai Act as amend-
ed by the said Ordinance or under section 12A of the principal Act
or section 8A of the Criminal Law Amendment Act, 1952, as conti-

nued by virtue of section 5 of the said Ordinance, shall be deemed to
have been done or taken under this Act or under the principal Act as
amended by this Act or under the said sections as continued by
virtue of section 4 of this Act as if this Act had come into force on
the 23rd day of Decernber, 1966.
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